
3. Chloramphenicol.

4. Streptomycin.

5. Sulpha Drugs

6. itamins

7. Chloroquin.

8. lucos« (Anhydrous).

(c) Homoeopathic medicines are also 
imported.

(d) The annual qusntuir of imports 

interms of value for all drugs and 

medicines including intermediates nd 
raw materials is as follows.

13193 -  Wntten Anmwt

1961-62 Rs. I4'J3 crones

1962-63 R«. 13-71 croiet

1963-64 Rs. 13.17 crore*

1964-63 Rs. 13* 1 r crores

1965-66 Rs. 14.41 cmes

1966-67 Rs. 20-98 croret

Bara uni oil Refinery

6311. Shri N. K. P. Salve: Will the 

Minister of Petroleum and Chemicals
be pleased to state-

(u) whether a contract was awarded 

to Messrs Bridge and Roof Company 
for  he mechanical works of Baraum

Oil  R»ftntry at a reported  rate  of 

Rs. 1,500 per tonne, whereas for simi

lar work* elsewhere, the rate m opera, 
tion is said to be Rs 400 approximate

ly,

(b)  whether the excessive delay in 
tnc completion of the works by  the 
said contractors did not  invite  any 

penalties by the authorities of the Re
finery and

<c) whether a  claim  for  several 

crores has now been preferred bv the 
•aid contractors against the Refinery 

in. addition to Rupees six crores  al
ready reported to have been paid to 

the contractors?

The Minister of State la the Minis
try of Petroleum and Chemical* and 
•f Planning and Social Welfare (Shri 

Raghn Ramalah): (a) Hie contract for 

mechanical engineering works of the

Barauni r*nery   awarded to Uje. 
Bride & Roof Co. (Pvt) itd. Siaea 
various types and items of work* were 

involved, the rates were not quoted on 
a per ton basis.  However, the maxi
mum rate paid on a tonnage basis lor 
»ome items is Rs. 1250 per ton. ov
ernment is not aware of any flat rate 

of Rs. 400 per ton in operation else

where for such jobs.

(b) There is a penal clause in the 
contract under which the contractor is 

liable to pay penalties for excessive 
delay in the completion of the work 

I's invocation is under the considera

tion of the Indian Oil Corporation.

(c) The contractors have preferred 

\arious claims and these  are  under 
arbitration at present. The total pay

ment made to the contractor so far n 

Rs 4.73,65,055

Ruby eneral Insurance Co.

6313. Shri Kameshwar Singh:  Will 

the Minister of Finance be pleased to

btdlr

(a) whether it is a fact that a share
holder of he Ruby eneral Insurance 
Company has asked for the permission 

of overnment to sue the Company

.Hid

(b) if so, whether overnment have 

enquued or ordered a probe into the 

whole affair’

The Deputy  Prime  Minister  and 
Minister  of  Finance  (Shri Morarjl

llesai): (a) Yes,  Sir   But  it  was 
pointed out to him 'hat no permission 

from cither the Central overnment 

or from the Controller  of  Insurance 
was  necessary  before   instituting 

proceedings under the Insurance Act 

against an insurer Or its officers.

(b)   As regards the charges against 

the company, these had already been 

lione into thoroughly in  consultation 
with Law Ministry and it was decided 

on the advice of the Additional Soli

citor eneral that there was no Justi
fication for proceeding further with the
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